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Qerial , Otiice note as te

No. of | Date of Order with Sigrature action ( if any)

Ord O'der takem on order
4 | 29,7 .9“,: Heard Shri P.K.Routray, learned

Additional Standing Counsel (Central),

. memtions that am order trensferrimg the
~ @pplicant from Rajnagar to Athagarh was

~ petitioner to agitate his grievance, if a’ny.
: durinq/!:his period. But no grievance has |

- counsel for the applicant, Mr.K.C.Mohanty,

learned Government Advocate for the Stata
of Orissa, and Mr.,Akhdya Mishra, learneqd

The learned Government Advocaéto

issued om 14th July. Order No.l passed on?
24.0.94, in this case laid down that' any |
order passed by the Government, transferr’ ng
the patitioner from Rajnagdr is served om» im, i
shall not be operative for 10 days from t}m \
date on which such an order was served on

the petitioner. Liberty was given to the |

been brought before this Bench by the
applicant. The period of 10 days' stay |
granted to him has also expired. The G.A,
also placed before me a copy of a represeiata-

- tion from the applicant to the State Govern-

. ment expressing his willingness to be
~ transferred from Rajnagar, ;
Under the circumstances, the

v is no aspect which needs further adjudica :l.on.
No new point or grievance was placed om |
J'{.behalf of the applicant. In fact the learxed
| counsel for the applicant stated categor 'ally
that he ha8s not received any instructions/
from the applicant after the origimal |

o1 g
| . 29720 »
~application was agmitted. In view of thes, be godd b ay
 facts, the case is treated as fimdlly closed, &-P- ;7, PRl
' and the original applicatiom is accordingly

disposed of. *'4‘1 !
! Send 2 copy of this order to ﬁ];{—q(f

the opposite parties and @ copy of the order

' be made available to the counsel for both 29 '7311.
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